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S'lltitloD to rtdlce S.ltI Tu OD Ra. 
Materl.l. .applled b, tbe St.te Tra-
dl~1 CorporalloD a" MIDeral. aod 

Mel.l. Tndl'l CorPOrltJo. 

! 167. SHRI DEVINDER SINGH 
GARCHA : Wlllihe Minlsler of FINAlI\CE 
be pleased 10 slate : 

(a) whelher Ihe Central Government 
bave SUlleated to tbe Stale Governmenls 
for reduclq Ibe ra les of Salel Tax on raw 
malerials supplied to small_Ie Industries 
by Ihe Slate Tradinl Corporal'on and 
Minerals and Mellill Tradiog Corporation 
to make tbem Itl/l cheaper; and 

(b) if 10, Ibe reaclion of Slate Govern-
ments tbereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): (al No, Sir. 

(b) Docs not arise. 

FlDlDelal A.IIIIIDee to Raj •• tba. 

516S. SHRI BABURAO PATEL: Will 
the Minister of FINANCE be pleased 10 
sl.te : 

(a) whether the Rajasthan Government 
h •• accused the Central Governmenl of not 
honourlnl lhe commitment made by the 
Prime Mioilter to finaocc Ihe schell'e of 
paylnl Iptcial lratuitous relief to the famioe· 
strlckCIJ people of Ihree districts in Rajas-
tban; 

(b) If so, the delail. of Ihe scheme 
with reasons for not booouring the commit-
ment; 

(cl the tolal amount lpent in advantea 
by Ihe Rajalthan Goveromenl 10 far; and 

(d) the Ileps taken by Goveromenl to 
ensure that Ihe people in the famiDe-
Ilrlcken area do not suffer due to the 
differenccs bet\ll ceo the Cenl re and lhe 
Slate 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) to (d). As Itated 
in reply to part, (a) and (b) of Unslarred 
Question No, 4522 00 the 31st AUlust, 1970 
on this lubject, the expenditure on Ibe 
aptelal Iratultous rellef acbeme ill Rajasthan 
upto ~ay, I !l70 bal already been acc:epled 
for purJlOl" !If ~ntr" lII"taKe. 'fb9 

Government of Rajalthan have recently 
repre'ICnted tbat the expenditure incurred on 
this acheme from JuDe to September, 1970 
also slIould be considered elipble for Central 
assistance towards droulht relief measures 
In tbe Siale. Tbe S'ale Gowrnm'ent bave 
been informed that a Cenlral Itlm will 
review Ihe siluation and Ihe expendilure 
incurred on tbe continuaoce of droughl 
relief measure. in the current financial year, 
including the expeoditure on Ihe' special 
lraluilous relief scheme. The report of tbe 
leam is awaited. 

According 10 information received from 
the Slate Governmenl, the expeoditure on 
Ihe special Iraluitous relief scheme upto 
September, 1970 duriug the currenl financial 
ycar amouDled 10 Rs. 9,85 crore!. 

Rllid on FIrms la Abmedabad Dealing la 
SUnr 

5169. SHRI BABURAO PATEL: 
Will the Minister of FINANCE be pleased 
10 Slale : 

(a) the names of Filver dealers whose 
firms were raided in Ahmedabad on Ihe 
24th and 251h OClober. 19-0 ; 

(b) whether Ihele dealers purchase silver 
at Rs. 500 per Kilogram and sell it at Rs. 
SOO per kilogram; and 

(c) If 80, the rea.ons why no aclioo was 
taken all these days in this relard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): (a) No raids were 
conducted by the Customs aUlhorities on 
241h and 2S1h Oclober, 19' U at Ahmedabad. 
However, raids were conducled on tbe 21st, 
22nd and 23rd OClober and 7th November, 
1970 on tbe business/residential premises of 
the fir illS dealinl in silver, t heir employees 
and other connected persons, particulars of 
which are Indicated in tbe statement 
enclosed. 

(b) There is no Indication that tbes: 
dealers purchase silver at RI. 500/- per k,. 
and sell it at RI. SOO/- per kl' 

(cl Raids can be carried out only 
when there is rcsson to believe that contra· 
vention or II w bll' IIk9D pll!co 9r II atlemp-
tN. . 




